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Separate paging is given to this part in order that it may be filed as a 
separate compilation. 

PART 111 ' 

Laws, Regulations and Rules passed thereunder. 

GOVERNMENT OF JAMMU AND KASHMIR 
CIVIL SECRETARIAT--LAW DEPARTMENT 

Jammu. the 14th February, 2008 

The following Act as passed by the Jammu and Kashmir State 
Legislature received the assent of the Governor on 1 I th February, 2008 
and is hereby published for gew-a! ~nrforr rtaii011 :-- 

THE JAMMU AND K4SHIMIR SHRl SHIV U O R I  
SHRINE ACT, 2008. 

ACT NO. IV OF 2008 

[l lth February, 2008.1 

An Act to provide for the better management, administration and 
governance of Shri Shiv Khori Shrine and its endowments including the 
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lands and buildings attached. or appurtenant, to the Shrine and for 
matters co~inected thercnith or incrdental therctcr. 

Re ~t enacted by the Janl~il~l iind Kashlnlr State Legislature In 
the Fifty-ninth Year of the Republic of ! ~ : d ~ a  d, fdl lo~ts  -- 

1 . Silnrt iiile c'irrld i n r r i n r e n i e ~ ~ ~ c ~ ~ ~ f  ----( 1 j This Act may be callcd 
the Jainm!i nnd Kash~nir Shri Shiv tiiiori Slrril~e Act. 2008. 

(2) It siiall come ~ n t o  forLe on wch  dale a \  !be i~overnmenl may, 
b!, notifiint~on in 1 1 7 ~  Gokern~a~ent Cra7ette. arpolnt 

7 41(i to n\c.r-rri/i~ c~iher Itrrr< Tiirz Act s i ~ d ~ l  ha\e effect. 
notu~thstnndinp an\thing to the contlar> cnnt,~ltled 111 a114 lam for the 
tlrnc beang In force or In an) sclren~e of management. order, decree, 
custorn, usage or i?lrlrument 

? Definlfloiic -111 ti113 A i l .  ~:rrless the context otherm~sc 
reyu~reb.-- 

(a )  "Board" means thc Shri Shn Khort Shrine Board constituted 
under thi\ Ail 

(b) "('lia~rperroli" means the Clialrpers~~n of Board : 

(c) " ' t ~ i d ~ ~ l n i ' i ~ t "  lncans all property, movable or irnmc~vahle 
belonging to. or given or endowed for the maintenance, 
icnprovement. additions to, or worship in tlie Shrine or for the 
performance of any service or charity connected there\vith and 
includes idols installed therein. the premises of the Shrine and 
gifts of property made to anyone within tlie precincts of the 
Shrine and lands and buildings attached or appurtenant thereto, 
beginning from Ransoo up to the holy cave and the adjoining 
hillocks currently under the management of the Shri Shiv Khori 
Temple Board : 

(d) "Governn~ent" means the Government of Jarnmu and 
Kashmir : 

(e) "Member" rneans member of the Board and includes the 
Chairperson ; 
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(f) "Prescribcd" means prescribed by the Bye-laws made under 
this Act : 

(g) "Shrine Fund" means the endoutnent and includes all sums 
received b) o r  on behalf of. or for the time being held for 
the benefit of the Shrine. and also includes all the endowments 
which have been. or ma, hereafter be. made for the benefit 
of the Shrine or any other deity thereof in the name of any 
person. or for the convenience, comfort or benefit of the 
pilgrims thereto. as well as offerings made to an) of the deities 

, comprised I!I the Shrine ; 

(h) "The Shrine" means the Shrine of Shiv Khor~ and includes 
the Shrine, hol> cave and the other temples within the premises 
specified in the preamble of this Act ; 

(i) "Vice-(I'ha~rpersot~" means the Vice-Chairperson of the Board. 

4. Vesiit7g of'.Yhrine Fund---The oh>ncrship of the Shrine Fund 
shall. from the commencement of this Act, vest in the Board and the 
Board shall be entitled to its possessior~ and use for purposes of this 
Act. 

5. The Bourd.--(I) The administration, management and 
governance of Shri Shiv Khori Shrine and the Shrine Fund shall vest 
in the Board. 

(2) The composition of the Board shall be as follows :- 

(a) Divisional Commissioner. Jammu, if he Chairperson. 
be a Hindu and in case he is not a 
Hindu, the Deputy Commissioner, Reasi, 
if he is a Hindu. In case both of them 
do not profess Hindu faith, an eminent 
person professing Hindu faith, to be 
nominated by the Government. 

(b) Deputy Commissioner, Reasi and in Vice-Chairperson. 
case he is the Chairman or is not a 
Hindu the  Additional Deputy 
Commissioner, Reasi. 
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(c) Chief Executive Officer. Mata Vaishno Member, 

Devi Shrine Board or his nominee. 

(d) Director Tourism. Jammu and in case Member. 
he is not a Hindu an officer of the 
department nominated by the 
Government, not below the rank of 
Additional Secretary to Government. 

(e) Two persons. who i n  the opinion of the 
Government have distinguished 
themselves in the service of Hindu 
religion or culture. 

(0 One woman, who In the opinioa of the 
Government has distinguished herself in 
service of Hindu religion or culture or 
social work, especially in regard to 
advancement of women. 

(g) Two persons, who have distinguished 
themselves in administration, legal affairs, 
financial matters, journalism. press etc. 
to be nominated by the Government. 

(11) Executive Officer of Shri Shiv Khori Member-Secretary. 
Shrine Board. 

E.rplanation.--(I) For purposes of clauses (e), (f) and (g), at least 
three members shall be permanent residents of the 
State. 

(2) Member of the Legislative Assembly, representing 
the area, if he be a Hindu, shall be a special invitee 
at the meetings of the Board with right to vote. 

6.  Incorporation.-The Board shall be a body corporate and 
shall have a perpetual succession and common seal and rnay by the 
said name sue and be sued. 

Member. 

Member. 

Member. 
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7. Tern~ of offi~~e o f r h ~ ~  tnertrber.s.--The members of the Board, 
other than the official members, shall. subject to the provisions of section 
9 and section 10. hold office for a term of three years from the date 
of their nomination. 

8. Discl~rulificctiio~i ,Jbr rl?mrher,ship c!f ~ h c  BourcI.-A person 
shall be disqualified for being nominated. as a member of the Board,- 

(a) if he/she is not a Hindu : 

(b) if helshe is of unsound mind and stands so declared by a 
Competent Court or if he/she is a deaf-mute or is suffering 
from contagious leprosy or any virulent contagious disease ; 

(c) if hekhe is an undischarged insolvent ; 

(d) if he/she is appearing as a legal practitioner against the Board : 
(e) if helshe is or has been sentenced by a Criminal Court for 

an offence involving moral turpitude. such sentence not having 
been reversed ; 

(f) if in the opinion of the Divis~irnal Commissioner, Jammu he1 
she has acted against the interests of the Shrine ; 

(g) if he/she is, or has been found guilty of corruption or 
misconduct in the administration of the Shrine ; 

(h) if helshe is addicted to intoxicating liquors or drugs. 

9. Dissolutioli and s~rpersession of the Bourd.--(I) If in the 
opinion of the Government. the Board is not competent to perform, or 
persistently makes default in performing the duties imposed on it under 
this Act or exceeds or abuses its powers, it may. after due enquiry 
and after giving the Board reasonable opportunity of being heard, by 
order dissolve or supersede the Board and reconstitute another Board 
in accordance with this Act. 

(2) Where a thard is dissolved or superseded under this section, 
the Government shall assume all the powers and perform all the 
functions and exercise a11 the powers of the Board through a nominated 
Administrator, not below the rank of a Special Secretary to Government, 
for a period not exceeding three months or until the constitution of 
nnoilier Board, whichever is earlier. 
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10. Filling of r.cicuncie.s. -(I)  Casual vacancies in the Board 
shall be filled in the same manner as provided under section 5. 

(2) The term of a member nominated to fill a casual vacancl 
in the Board shall expire on the day on wliich the term of the member 
in whose vacancy the appointment has been made would have expired. 

(3) Nothing done by the Board shall be invalid by reason only 
of there being a casual vacancy. 

1 1 .  Resign~~tio~i . -Any member. other than an e.x-ofJicio 
member, may resign liis office as a menlber by giving notice in writing 
to the Executive Officer and liis office shall become vacant trom the 
date of acceptance of the same by the Board. 

12. Remo\vrl of LI  nien1her.-The Chairperson may. with the 
previouv ;nproval of the Government. for good and sufficient reasons. 
remove any member after giving him an oppo~tunit) of showing cause 
against sucli removal and after considering the explanation offered 
therefor. 

1 3. Ofice untl 1r1eering.s of rhr Bourd.-- ( 1 )  The Board shall 
maintain its office at such place as it may decide. 

(2) At the meeting of the Board, the Chairperson or in his absence 
the Vice-Chairperson shall preside. 

(3 )  No business shall be transacted at any meeting u~iless at least 
five members are present. 

(4) Every decision of the Board shall. except as expressly provided 
by this Act. be passed by a majority of votes, and in case of equality 
of votes, the person presiding shall have a second or casting vote. 

14. Duties o f t h e  Board.--1) Subject to the provisions of this 
Act and of any b;e-laws made thereunder, it shall be the duty of the 
Board- 

(a) to arrange for the proper performance of worship at the 
Shrine ; 

(b) to provide facilities for the proper perforlnance of worship by 
the pilgrilns ; 
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(c) to make arrangements for the safe custody of the funds, 
valuables, property and jewellery and for the preservation of 
the Shrine Fund ; 

Id) to undertake for the benefit of worshippers and pilgri~ns- 

(i) the constructicln of buildings for their accom~nodation ; 

(ii) the construction of sanitary work : and 

(iii) the improvement of comniunication ; 

(e) to undertake the developmental activities concerning the Shrine 
and its surroundings : 

(0 to make suitable arrangements for imparting of rel~gious 
instructions and general education : 

(g) tr- nlake provibion of medical relief for worshippers and 
p~lgri~ns . 

r i ~ )  to set apart a sum not exceeding rupees tl-vent?; thousand per 
month for the maintenance of the S a d h ~ ~ s  who visit the Shrine ; 

(i)  tn rnnLc provision for the payment of suitable emoluments to 
the salaried staff : and 

(I) to do all \~ ich  th~ngs as may be ~ncidental and conducr\e to 
the efficient management. maintenance and admin~stration of 
the Shrine and the Shrine Fund and the convenrence of the 
pi Igr~tns. 

(2) The Board shall also take steps to ensure that 20% of the 
Shrine Fund is spent for the dekelopment of Reasi and its adjoining 
areas. 

1 5. Alierltrtron 01' n~ovcrht'e tn7d i~~lniot~ahle proper/.v.-( l ) No 
jewellery or other valuable property of non-perishable nature forming 
part of the Shrine Fund shall be transferred without the previous sanction 
of the Board. 

(2) No land or other i~n~novable property held by the Board shall 
be alienated except by a resolution of the Board. 

16. Grunt to religious ~tl.~/i/zrtiora.-The Board ma) make grants 
in favour of any institl~tion for religious or spiritual purposes. 
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17 Lluhilrt~ of trrc~rtrber~.-Eve~ n~etnber shall be liable. for the 
low. waste or misapplication for tlie Shrine Fund if such loss. waste 
or misapplicatron is a direct co~iseqtiri~cc of his 1vitEfcl act or om~ssion 
while a, sucli member. and a suit for coinpensztio~~ ma) be instr:uted 
agaiclst him by the Board. 

1 8. At~f>oirrtnlent qf' c?fj;cers irrli? c t r l p l o ~ ~ ~ e ~ ~  uj' ?kt fi;sa?i/. --( 1 ) 
For thc efficient discliarge of the functio~is assigned to it wilder this 
Act. the Board may appoint an Executive Officer and such other officers 
and er;lployees as it considers necessary with such designations. pay, 
allowances and other remuneration and perquisites as the h a r d  ma?; 
determine froin time lo titile : 

Provided that ,he Ewcutive Officer i f  tltr Board shal! not be belou 
in rank than that of Additioilal Sc~rctarq i t) the Govern~iient. 

(2) The Chalrpcria~i sllali, s n h ~ c t  to any bye-laws ~iiade under 
this Act. have the poser tn transtrs. ,trcpcnd. renioke or dismiss any 
officer or emploqee a-f the H t w d  for the breach of discipline. 
carelesi11e5s. unfitfir.5 1 ~ g l ~ i t  o i  dl15 or ~~lisco~idi~ct  or for an) other 
sufficient cause . 

Pro\ ided that '\isere tb., cftker tlie employee IS a Govern~nent 
servant, he may be rcac:-t,d fc his pdrcllt cadre or department in tl~r 
Gotcrnment. 

19. Members, ofjicers lrnti e~lipl(g.c~c~,s of' the BocmI t o  he t~trhirc 
si.rl~u~tt.---l'he metnbers. officers and employees of tlie Board shall. 
while acting or purportitig to act iri pursuance of the provisions of tl~is 
Act or any bye-laws made thereucidcr. be deemed to he public servants 
within the meaning of section 21 of the State Ranbir Penal Code. 

20. &rr t o  s ~ i i t r  or proi~ec~t1ir1p.v. - N o  suit or other procei:di~;gs 
shall lie it1 any Court against the Board or its ~nembers. officers and 
other employees for anything dolie or purported to be dotie in good 
faitli by them under this Act. 

21. A~rdil trrrtl A~rrilwl Report. ( I )  The accou~rts of tlie Board 
for every titia~icial year shall be audited annually by a Chartered 
Accountant to be nominated by tlie Board. 
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(2) The Board shall annually prepare a report on the administration 
of the affairs of the Shrine and publish it for the information of the 
public in atleast two local dailies having wide circulation in the area. 

22. Powers lo make bye-laws.-The Board may frame bye-laws, 
not inconsistent with this Act, for- 

(a) the entrustment of duties and functions to the Member- 
Secretary of the Board ; 

(b) the manner in which decisions of the Board may be taken 
otherwise than at the meeting ; 

(c) the procedure and conduct of business at  meetings of the 
Board ; 

(d) the delegation of powers of the Board to individual members 
or to a committee ; 

(e) the books and accounts to be kept at the office of the 
Board ; 

(f) the custody and investment of the Shrine Fund ; 

(g) the details to be included in the budget of the Board ; 

(h) the time and place of the meetings of the Board and 
Committees thereof ; 

(i) the manner in which notice of its meeting shall be given ; 

0) the preservation of order and the conduct of proceedings at 
meetings and the powers which the Chairperson may exercise 
for the purpose of enforcing its decision ; 

(k) the manner in which proceedings of the Board shall be 
recorded and published ; 

(I) the persolis by whom receipts may be granted for moneys 
paid to the Board ; 

(in) the maintenance of order inside the Shrine and regulating the 
entry of the persons therein ; 
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(a) the mode and procedure for the appointmentiengagement of 
officers and other employees of the Board and their 
emolume~lts : 

(0) devising plans and earmarking money for local area 
development ; 

(p) the performance of duties provided in section 14 : and 

(q) all other matters expressly required, or which may be required, 
for carrying out the purposes of this Act. 

(Sd.) MOHMAD ASHRAF MIR, 

Additional Secretary to Govt., 
Law Department. 


